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IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.), 

LAKHIMPUR, NORTH LAKHIMPUR. 
 
 

Present: Syed Burhanur Rahman, A.J.S., 
  Addl. District Judge (F.T.C.), 
  Lakhimpur, North Lakhimpur. 
 

 
Title Suit (Divorce) No.37/2021. 

 
 

Smt Arati Boruah, 
W/o Sri Budhin Boruah, 
D/o Sri Soten Roy, 
Vill.- Kathal pukhuri, 
P.O.- Singra, 
P.S.- Laluk, 
Dist.- Lakhimpur, Assam.  

..…………………Petitioner. 
-Versus- 

    1. Sri Budhin Boruah, 
        S/o Lt Probin Boruah, 
 
    2. Smt Jerina Duwarah Boruah, 
        W/o Sri Budhin Boruah, 
        
        Both are R/o- Phulbari Betbari, 

       Mouza- Nowboicha, 
       P.S.- Laluk, 
       Dist.- Lakhimpur, Assam. 

              ...……………Respondents. 
 
 

Advocate for the Petitioner     : Mr D. Mahanta. 
Advocate for the Respondents: Nil. 
 
Date of hearing            : 24/03/2022. 
Date of judgment/order: 24/03/2022. 
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JUDGMENT/ORDER 
 

1. The Petitioner has filed a petition under Section 13 (1) 
(i) (ia) of Hindu Marriage Act, 1955, for dissolution of 
marriage by a decree of divorce. 

2. It is stated by the petitioner that the marriage between 
the petitioner and the respondent No.1 was solemnized 
on 19/11/2001 at the residence of respondent No.1 
according to Hindu rites, within the jurisdiction of this 
Court. After marriage both the petitioner and the 
respondent No.1 lived as a husband and wife in the 
house of her husband till 22/10/2020 and out of their 
wedlock, a male and a female child were born namely, 
Sri Munmun Boruah, born in the year 2002 and Miss 
Mayuri Boruah, born in the year 2005. It is alleged that 
the respondent No.1 had maintained an unlawful 
relationship with the respondent No.2 and finally 
brought home in the month of July 2020 as his wife. 
After that the respondent No.1 used to assault the 
petitioner physically and also damaged the household 
materials and furniture. He also sometimes physically 
assaulted the petitioner and attempted to kill the 
petitioner by dangerous weapons or means. It is also 
alleged that the petitioner at the initial stage was 
bearing all the tortures of the respondent No.1 
expecting that he will change/reform in future, for 
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which the petitioner did not disclose the matters to her 
parents. But it was in vain as the cruelty against the 
petitioner began to increase day by day. It is also 
stated that when the petitioner left the house of 
respondent No.1, the respondent No.2 was pregnant 
from the side of respondent No.1. It is also stated that 
the petitioner filed a Criminal Case on 01/11/2020 
against the respondent No.1 at Laluk P.S. regarding the 
cruelty on 23/10/2020 and accordingly, a case was 
registered vide Laluk P.S. case No.465/2020, under 
Sections 498 (A), 325 and 307 of I.P.C. and since then 
the petitioner has been living with her mother. It is 
further stated that further living together with the 
respondent No.1 is not possible as it is dangerous to 
the life and limbs of the petitioner and the petitioner is 
unable to condone such cruelties and character of the 
respondent No.1. Therefore, the instant petition is filed 
before this Court praying to dissolve their marriage by a 
decree of divorce. 

3. To substantiate the contention of the petition, P.W.-1 Smt 
Arati Boruah, P.W.-2 Sri Chandra Kanta Shil and P.W.-3 
Smt Mayuri Boruah filed their evidence on affidavits.   

4. From perusal of the case record, it reveals that vide 
order dated 17/01/2022, this Court initiated exparte 
proceeding against the respondent No.1 and No.2. As 
the respondents have chosen not to participate in the 
present proceeding, the evidence submitted by the 
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petitioners remained unrebutted, it can safely be 
concluded that the respondents inflicted physical torture 
upon the petitioner. 

5. Heard petitioner side. 

6. Having considered the above facts and circumstances, 
the instant petition filed under Section 13 (1) (i) (ia) of 
Hindu Marriage Act, 1955 is hereby allowed. Therefore, I 
am of the considered opinion that it is expedient to 
dissolve the marriage of the parties. 

7. Consequently, the instant petition for divorce is hereby 
allowed exparte. Marriage solemnized between the 
petitioner Smt Arati Boruah and the respondent Sri 
Budhin Boruah is dissolved by a decree of divorce. 

8. Prepare a decree accordingly within 15 days from today. 

9. Disposed of accordingly.  

Given under my hand and seal of this Court on this the 
24th day of March, 2022.   

 

 

( Syed Burhanur Rahman )   
        Addl. District Judge (F.T.C.),  

          Lakhimpur, North Lakhimpur. 
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Certified that the Judgment is typed 
to my dictation and corrected by me 
and each page bears my signature. 
 
 
 
( Syed Burhanur Rahman ) 
Addl. District Judge (F.T.C.), 
Lakhimpur, North Lakhimpur. 
 
Transcribed and typed by: 
          
Sri Montu Kherkatary, Stenographer. 


